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26.07.2019 -  The Appellant is one of the ‘Financial Creditor’ whose 

grievance is that the Adjudicating Authority admitted application of claim filed 

by Respondent No. 1 - ‘The Administrator of the Specified Undertaking of the 

Unit Trust of India’, after approval of the Plan by the ‘Committee of Creditors’.   

 On hearing, learned counsel for the Appellant, we are of the view that if for 

one or the other reason before the approval of the plan by the Adjudicating 

Authority, it is brought to the notice of the Adjudicating Authority that a party 

could not file its claim, that too,  like ‘The Administrator of the Specified 

Undertaking of the Unit Trust of India’, who has an entity on behalf of a number of 

investors, it is always open to the Adjudicating Authority to decide the claim u/s 

60(5) of  the Insolvency & Bankruptcy Code, 2016 (‘I&B’ Code, for short), if 

‘Resolution Professional’ (RP) has no jurisdiction to  entertain the same. 
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For the said reason, we are not inclined to interfere with the impugned order 

dated 5th July, 2019.  The appeal is dismissed.  No costs. 

 

 [Justice S. J. Mukhopadhaya] 
Chairperson 

 
 
 

 
        [Justice A. I. S. Cheema]

    Member (Judicial) 

 
 

                    [Kanthi Narahari] 
       Member (Technical) 
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